
r8965 Papers Laid SRAVANA 20, 1889 (SAKA) Papers Laid 18966 

Shri ChlntamaDi Panlrrahi: That 
was not answered. 

Mr. Speaker: You cannot raise it 
now. Somebody raises something and 
I cannot expect the Minister to 
~s  it. 

Shri Chintamani PanlgrahJ: If such 
things are not allowed, I want to 
stage a walk-out. (Interruptions) 

Mr. Speaker: I cannot help it; I am 
not responsible for that. 

Shri Chintamanl Panigrahl: I walk 
out in protest. 

Shri Chintamani Panil1Tahi tl"'" 
left the House. 

JAyANTI SHIPPING CoMpANY l ~'  

OF CONTROL) AMENDMENT l{ULES 

The Minister of Parllamental'1 
Affairs and Communications (Dr. Ram 
Subhag Singh): On behalf of Dr. 
V. K. R. V. Rao, I beg to lay on th., 
Table-

(1) A copy of the Jayanthi Ship. 
ping Company (Board of Can 
troll Amendment Rules, 1967. 
published in Notification No 
G.S.R. 877 in Gazette of India 
dated the 10th June, 1967, under 
sub-section (2) of section 19 of 
the Jayanti Shipping Company 
(Taking Over of Management) 
Act, 1966. 

(2) A statement showing the rell-
sons for delay in laying the 
above Notification. 

lPlaced in Library. See No. LT-
1388/67]. 
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Mr. Speaker: What is to be done 
now? Is he objecting to hls laying 
it on the Table? 
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SANGEET NATAK AKADEMI AND 

SAHITY A AKADEMI 

The Minister of Education (Dr. 
Trlguna Sen): I belt to la,. on the 
Table a statement on certain colllti-
tutional points regarding Sangeet 
Natak Akademi and Sahitya Akademi. 
[Placed in Library. Site No. LT-1389/ 
67]. 
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Mr. Speaker: He wrote to me. He 
wrote to the Minister also. The 
Minister has also considere:i. What 
should We do? Kindly suggest. 
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Mr. Speaker: Has the Speaker the 
power to appoint a Committee? We 
will have to examine under what rule, 
under what power, we can do, whe-
ther we can appoint a Committee. 
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Mr. Speaker: Let us see. Let us 
consider. He has raised it. The 
Minister has also heard. I am sure, 
the Minister is replying to Dr. Lohia's 
letter. 

Dr. Tri&'Ufta Sen: Yes. 
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Mr. Speaker: It is all right. It II 
a matter of opinion. 
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Mr. Spealr.er: I do not know whe· 
ther there ,=an be so much of discus-
SIDn now con a Paper Laid on the 
Table of the House. 

'l'To ~ ~~~ ~ 
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Mr. Spealter: May I request Dr. Ram 
Manohar L,.,hia to conclude now? 

~  U'r ~ ~ : ~  

~ '!i .w-ft i ~ m ~ fir; 
11m forrIm: rn I 
Mr. Speaker: I do not lmow. I 
cannot commit now. Now. next item.. 
Rhri Shall QureshI. 

Shrl P. E. Dee (Ka1ahandi):. Before 
lIDU go the next Item. I want to rm. 
.'·point of order ..... . 

1916(al)LSD...a. 

'l'To ~~  enq-n 
~~~ I ~i ' ~ 

'i ~~1 

Mr. speaker: What powers hu. the 
Speaker iot? Whether the Speaker 
has power is a matter which h., to 
be gone into. How can I know thiJ 
just now? I can at best assure the 
hon. Member that the SpeakerwUl 
consider it and the hon. Minister will 
also consider it and if there is any 
point and the hon. Minister can do it. 
I shall also help and I shall be very 
happy to do so. I can do nothini 
more than that now. How can I lay 
whether I have power to appoint a 
committee to go into thlf matter? I 
do not know whether the Speaker has 
got such all-powerful authority. 

'l' ~~  it '1ft 
Ifil't ~ ~ ~ fif; mq-~ ~  mq-",,'t 

(fT'f>('I' it mit \'iT mq <rlTit I 

Shri P. E. Deo: I want to raise a 
point of order. We have been follow-
ing different conventions and different 
practices every day and we are going 
on changing them. Yesterday. when 
Dr. K. L. Rao laid a statement on the 
Table regarding the flood situation, 
I wanted to' seek a clariftcation on a 
a very particular matter regarding 
my constituency, because in a land-
slide 14 people were crushed to death. 
nut you did not allow me .... 

Mr. Speaker: May I explain the 
position? Would he kindly resume 
his seat? It is not as though I have 
allowed Shri Nath Pai to iet up 811.d 
raise it to my surprise For three 
days, this has been going on. He has 
not taken me by surprise. But t!1e 
hon. Member wants to ratse it With-
out giving me notice. 8hr1 Ran,a 
may also !lear ml!-and telllP' whether 
this is proper. 

8hrl Nath Pal had raised It as a 
question of breach of privilege, and J 
had objected to It II I 8!12 obJect1IJJ 
to the han. Member's ralshS It 
now. I requested him to come iO _ 
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[Mr. Speaker] 

chamber and we discussed it again. 
After discussing the matter with him. 
[ said that I would not allow it to be 
raised as a privilege motion, but let 
the point be brought to the notice of 
the hon. Minister. So, it is not as 
though I have allowed him just now. 
He had written to me also. Dr. Ram 
Manohar Lohia had writteo to the 
hon. Minister and also to me. For 
four days I had resisted it. Today. 
because the paper was being laid, I 
said that he could raise it. So, it i~ 
not as U  I have been taken by sur-
prise. Yesterday, the hon. Member 
Shri P. K. Deo did not even tell me 
that he wanted to raise it. If he had 
written to me, I would have welcomed 
his suggestion. 

Sbrt P. K. Deo: I had soot a chit 
to you. After the statement was laid 
On the Table by the Deputy Primc 
Minister you had allowed Shri Pra-
kash Vir Shastri to put a question. In 
fact, it was not merely a question in 
the case of Dr. Ram Manohar Lohia, 
but actually it was a regular speech. 

Mr. Speaker: Those Members had 
written to me beforehand. 

Shri P. K. Deo: I had also made a 
request that I wanted to seek a cer-
tain clarification regarding my consti-
tuency. 

Mr. Speaker: lie must have written 
to me earlier. I cannot allow him 
just now. 

Sbri P. K. Deo: If you start Jrag-
ging like this, we cannot function 
here. 

Mr. Speaker: I am not gagging 
anyone. If the hon. Member had 
wntte» to me and discussed with me, 
r-would liilve allowed. He cannot 
just suddenly get up and raise any 
matte,r .here without giving mf' notice. 

. ., 
In ~  .e,ase of Shri ChintamllDi 

~l Islso, what did I do? Did 
~ ~ ~11  &$: ~  ~ . 

Shri RaDca . (Srikakulam): It see 
that my hoo. friend had informed you 
l'~  

Mr. Speaker: No. 

Shrl P. K. Deo: I had sent a chit, 
all d  I am sure the Marshal " .. ill bear 
me out on this point. 

Mr. Speaker: The chit might. have 
heeri received. I do not know 

I did not allow Shri Nath Pai also 
0'1 the first day. I think it was the 
clay before yesterday. I told t;m that 
he could come and discuss wit'! me ... 

Shri P. K. Deo: I also warted cer· 
tain l i l~ i  on the statement 
Lut you did not allow me 3. all. 

Mr. Speaker: Dr, Ram >vIanohal 
Lohia had written to the ho.: ~ is 

ter and then he had written to me 
also and then I had allowed him. 

As regards Shri Nath Pai l~  i s~ 

r had told him that I would not a11o\\ 
; t. Then I told him that ne eouln 
come to my chamber and disc'.]ss it 
"nd he was good enough to ""me anel 
discuss it with me yesterday at about 
4.30 or 5 p.m .. , , , , , 

Shrl Natb Pal (Rajapur): As 
Iliways. 

Mr. Speaker: After discu$sinV the 
I" ivilege motion, adjournmen, motion 
(-tc, finally I had disallowed everyone 
of them; he came and disC'Hsl'd with 
me but I do not think I wa.; '.onvine 
rd, and I told him that I would a11O\\' 
hlm to raise it only this we;. 

Shri 8:11Dga: Even today I do not 
know what Dr. Ram Manoh'ar Lohia 
has been saying up till 1Il0w. Possi-
bly he has been saying so many very 
val!18bt" ~i s  But we. w,ou:d have 
expected some introductiJo eithe 
from you or from him in a language 
which We coul!! -also understand, that 
such : IIQd such a subject was being 
talked 'about. We .have ·.been. waiting 

:.' ~ . ;  , , .. ~ __ '.-I"'-"-
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to know for nearly ten minutes, and 
even with the assistance of the 

~S  I have not become 
any the wiser as to what is going on 
in the House. Something was being 
carried On between you and him .... 

Mr. Speaker: No, between him and 
the hon. Minister. He had written to 
the hon. Minister and he had written 
to me also. 

Mr. Speaker: I know it. 

Mr. Speaker It is about a paper 
which was laid on the Table. If some-
one wants to raise a m'3tter without 
giving notice, it cannot be allowed. 
For instance, Shri Panigrahi wanted 
to raise a matter. Tbat was about 
a railway being attacked and all ~~ 

(I) Supplementary Statement No. 

II 

(Ii) Supplementary Statement No. 
IV 

(iii) Supplementary Statement No. 
VI 

(iv) Supplementary Statement No. 
IX 

(v) Supplementary Statement No. 
XIII 

(vi) Supplementary Statement No. 
XIII 

(vi!) Supplementary Statement No. 
XXVII 

8br1 P. K. Dee: That was quite 
different. This was a relevant query 
on the paper that was laid on the 
Table. 

Mr. Speaker: Even then, he ought 
to have written to me in advance. It 
applies to all Members. He cannot 
just write to me at 11.30, and then 
say 'I have written to you'. After all, 
there must be some time fOr me to 
study the papers. 

STATEMENTS SHOWING ACTION ~' 

BY GOVERNMENT ON ASSURANCES, PI'O-

MISEg AND UNDERTAKINGS 

The Minister of Parliamentary 
Aftaln and CommnDlcatloDII (Dr. Bam 
Subhag Singh): (I beg to lay On the 
Table following statements showing 
the action taken by the Government 
on various assurances, promises and 
undertakings given by the Ministers 
during the various sessions shown 
against each:-

Second Session, 1967 (Fourth Lok 
Sabha). 

First Session, 1967 (Fourth Lok 
Sabha). 

Sixteenth Session, 1966 (Third 10k 
Sabh'3) . 

Fifteenth Session, 1986 (Third Lok 
Sabha) 

Fourteenth Session, 1966 (Tbird Lok 
Sabha) 

Tbirteenth Session, 1965 (Tblrd 1.011: 
Sabha) 

Senventh Session, 1964 (Third Lolr 
Sabha). 

[Placed In Libra",. See No. LT-
1390/87]. 


